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Pa, Seal. 01 A •• lst.at aD' SteU.f."er. 

23~O. SHRI V. TULSIRAM :, Will tho 
PRIME M1NISTER be ph:astd to state: 

(a) whether Assistants and Itco08f.pber. 
in aenices of tbe Central Secretariat bave 
lou,bt parity or pay witb the Central Excise 
Intpector, and Ineom Tal losptctors and 
Sub-inspector. of Delhi Police !lod demanded 
tbe .tale of RI. 16.0·2900 for tbtm II it 
existed before tbe Pourth Pay Commission's 
report; and 

(b) if 10, det,ils thereof and the 
decision taken by Government thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
ANI') MINISTER OF STATE IN THE 
MINISTRY OF HOME AfFAIRS (SHRI 
P. CHIDAMBARAM) : (8) and (tt)" The 
Assistants and Stt"no Gr. C of the CSS 
have demanded a biahcr scale or pay of 
Rs. J640-2900 •• hal ~en liven to Income 
Tax Inspector,. Central Excise Inspectors 
and Sub-Inspectors of Police against tbe 
scale of Rs. 1400·2600 r«ommeoded for 
them by the IV Pay Commi.uion on 
the grounds. that abey are performing very 
responsible duties, that their posts arc 
C8ft'lorised into Group 'B- aDd that cenain 
Group C posts, including tbose mentiootd 
ahove. tuave been given hiaher scales of pay. 
The demsnd was ex'\mlned nt length and 
it could not be agreed to on merits. 
"'lfticularly because the duties and 
responsibilities or the different categories of 
posts are dissimilar. 

National Forc:'.t Reo.earth and De .. e-lopment 

Inltitute In Aodbr. Pradesh 

2\51. SHRI V. TULSIRAM: Will the 
Minister or ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government propose to Sf't 

up a National Porest Researcb and" 
Devr'opment Institute in .Aodbra 
Pradesh: . 

(b) If 80, the time bS' which this insti· 
tute will be set up; and 

(c) the details thtreor 7 

THE MINISTER OF ENVIRONMENT 

~ 

AND FORESTS (SHRI BHAJAN LAL)! 
(_) N.J. Sir. 

(b) and (c). Do Dot arise. 

[Trans/allon] 

Recover)' 01 L<l8DS b, Baoi. 

2~S2. SHRI VIRDHI CHANDER 
JAIN: 
SHRI DJLJP SINGH BHURIA: 

Will the M ioister of FINANCE be 
"tcased to state: 

(8) the methods adopred by commercial 
and nationalised banks to recover their 
loans; 

(b) 9t-hether banks do Dot have revenuo 
authority to recover their loans as 81 rears 

. or 'and revenue: and 

(c) if so, action Government propose to 
take in Ihis rtgard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): (a) to (c). 
Banks (oJ)('w up wi.h the borrowers through 
corre~pond( nce and/(lr through personal 
contacts for rcco\'cry of their advances. 
Banks can al~o take rec('urse to JtgaJ action 
through ci\'il C('IUfls fo~ recovery cf their 
'\1u('s. Crirnmal cases are alc:o filed when-
ever considered necessary. Some Slate 
Governments have enacted legislations 
which empowers ao official with authority 
to issue an order having the f<'rce of a 
decree of civil court for payment of any 
sum due to a bank by sale of property 
chargt"d/mortgased in favour of the bank. 
to facilitate pH'mpt recovery of duts of 
commercial banks without buving to resort 
to litigation in civil courts. Banks can 
recover their dues under (he provision of 
tbese State GOyerllnlent legh·lations wher­
e~er such Jegi~Jations have been enacted. 

{£ngllsh] 

Implementation of 20-Polnt Programme 
by Nationalised Banks 

23S3. SHRI NITY ANANDA 
MISRA: Win tbe Minister of FINANCE 
be pJeased to state: 




